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(f) whether Gavernment propose to
take action on such demands; and

(g) if so, the details thereof and if not
the rcasons therefor?

THE MINISTER OF
AGRICULTURE {SHRI
CHATURANAN MISHRA): (a) and (b)
Yes, Sir. The concession on decontrolled
phosphatic and potassic fertilizers has
been enhanced on sales to the farmers
cffective from 6th July, 1996 as under:—

{Rs. per tonne)

Rate of concession

Up to from
5.7.9%6 6.7.96
Indigenous Di- . 1000 3,000
Ammaoniuvm [hosphate
Imported 1i- —_ 1500
Ammonium Phosphate
Muriate of Potash 1000 1500
Single Super 340 500
)thphalc
Indigenous Complexes 435 1304
99y 2633

[RAJTYA SABHA]

(¢) and (d) No, Sir. Fertilizer is an
agricultural input which contributes to
cenhancing  production and  productivity.
Increcasc in subsidy on fertilizers has no
bearing on other consumable items.

(¢) No, Sir.
(f) and (g) Do not arise.

qUTE UYRi | FE IWER

2090. #it TR ASUEART: T TYWEH
3k Y@ o @ | T R

(&) ®n a% &4 & 5 af 1995-9%6 ¥
w ¥ qu W IAEA 6,550 AW 2 T @
™ ¥

(@) ak 38, & 3@ G99 § va T
&

(M) F e F wa ¥ & A A gune
mﬁﬁé@laﬂwznom%aﬂ
fyva F |W 23 & 4@ ugel A =0 A
& sfaw &

() ok 7, 9 @ TEy § g w
aﬂtﬂiﬂﬁ%;

on the Table 248

(%) 7 98 0 w9 ¢ Fr opsde
wefan sk gu w9 # ge
F 2w ¥ guw ayed TN Ry u g #
sma A Fae 25 whww@ ® ek

() = A, A IR A @ geE
% % GNY # WER W W STNE 82

qyEeE sR Y@ fwm % s
=i (off gEw wwe fiR): (%) sk
(@) 1995-96 & A gu-I@RT T
66.3 fafmT @A T 89 B G

(M) am (9) S0, 7€ 1987 @ e
WUA F IFER W ¥ qus gyt &
er e o2 fafamm

(%) s, &

(8) 9% 9@l 3aah |

12.00 Noon
[The Deputy Chairman In the Chair]
PAPERS LAID ON THE TABLE

Report of the Comptroller and auditor
Genl. of Iadia

THE MINISTER OF
AGRICULTURE (SHRI
CHATURANAN MISHRA) Madam, on
behalf of SHRI BIRENDRA PRASAD
BAISHYA 1 lay on the Table under
clause (1) of article of the Constitution a
copy (in English and Hindi) of the
Report of the Comptroller and Auditor
General of India—No. 22 (Commercial)
of 1995 (Ferro Scrap Nigam Limited).

|Placed in Library, See No. LT. 286/
96| ’

Report and Accounts (1994-95) of the
Central Social Welfare Board N. Delhi.

THE MINISTER OF STATE IN THE
DEPTT. OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM
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>SAIKIA): Madam, on behalf of SHRI
S.R. BOMMAI, 1 lay on the Table, a
copy each (in English and Hindi) of the
following papers:

(i) Annual Report and Accounts
of the Central Social Welfare
Board, New Delhi, for the
year 1994-95, together with the
Auditors> Report on the
Accounts.

(ii) Review by Government on the
working of the above Board.

(iii) Statement giving reasons for
the delay in laying the papers
mentioned. at (i) above.

[Placed in Library, See No.
LT. 31696]

Report of the Comptroller aﬁd Auditor
General of India

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN
THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI
MUHI RAM SAIKIA):- Madam, on
behalf of SHRI P. CHIDAMBARAM): 1
lay on the Table, under clause (1) of
article 151 of the Constitution a copy (in
English and Hindi) of the Report of the
Comptroller and Auditor General of
India No. 14 (Commercial) of 1995 (the
New India Assurance Company Limited.)

[Placed in Library, See No. LT. 283/96]

Notification of the Ministry of
Environment and Forests

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI1 JAINARAIN
PRASAD NISHAD): Madam, I lay on
the Table, under Section 26 of the
Environment (Protection) Act, 1986, a
copy (in English and Hindi) of the
Ministry of Environment and Forests,
Notification S.0. No. 157(E), dated the
27th February, 1996, relating to
delegation of powers of Section ‘5 of
Environment (Protection) Act, 1986, to
Chairman, Central Pollution Control

[2 AUG.
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Board pertaining to issue of directions.
|Placed in Library, See No. LT. 317/96]

i. Uttar Pradesh Universities
(Amendment) Act, 1996.

2. Accounts (1994-95) of the Aligarh
Muslim University, Aligarh.

3. Report and Accounts (1994-95) of the
Indian Instt. of Technology, Delhi
and related papers.

4. Accounts (1993-94) of the Kindriya
Vidyalaya Sangthan, New Delhi and
rclated papers.

SHRI MUHI RAM SAIKIA: Madam,
I lay on the Table—

. A copy (in English and Hindi) of the
Uttar Pradesh Universities (Amendment)
Act, 1996 (No. 4 of 1996), under sub-
section (4) of Section 3 of the Uttar
Pradesh State Legislature (Delegation of

, Powers) Act, 1995,

[Placed in Library. See No. LT. 318/96]

Il. A copy each (in English and Hindi).

of the following.papers:—

(i)(a) Annual Acounts of the Aligarh
Muslim  University, Aligarh,
for the year 1994-95, and the
Audit Report thereon, under
sub-section (4) of section 35 of
Aligarh  Muslim  University
Act, 1920.

(b) Statement giving reasons for
the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No.
LT. 319/96]

(ii) :

(a) Annual report of the Indian
Institute of Technology, Delhi
for the year 1994-95.

(b) Annual Statement of Accounts
of the Indian Institute of
Technology Delhi, for the year
1994-95 and the Audit Report
thereon, under sub-section (4)
of Section 23 of the Institute of
Technology Act, 1961.

(¢) Review by Government on the
working of the above Institute.



